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CERTRAL ADMINISTRATIYE TRISUNAL HYDTRABAD B~NCH : HYDER

CRIGINAL A2PLICATION no. 1229

aF 1997,
__________ Edui:;ifﬁgfbféf;_;_ _m___u__émm@um;gﬁmza e

(4pplicants (s
VERSUS, -

Union orf India, Repd, by,

e e e B e iy e o T ey e e s

The apnlication Nas been submit:

e s e e iy

—--—--——-J-Aduocate/p" Y=in
p%péggfbnder Sectipn 19 of the

ﬂdministratiue Tribunal
Act. 1985 and the same hag

beesn scrutinised With raferance

to the Points mentionesd in tha check list in the light af
the provisions in the administrative Tribunal (

Arocedure)
Rules 1987,

The application is in ord:r and may be listed for
Admission an

ety S o s et . o e e -u—-u--o———_.n——_———-q-.—-—v—u-—m
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12,

13.

14,

15,

16.

17

18.
15.

20.
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Pavs legiible conics of the ennexury dulvy attestad \{L7 -
b.zn Filed, hd
Hes the azoplicant axhausted a11 available remidizs. V@?
Has the Index of deocuments sen Filed ~nd pagination
done propariy, 7}7
Has the desslar Sion as 0 requlzocd by itsm Ho. 7 of YA
farm. 1 becn mads.. : '
Hzve required numbsr of envelons (file size) be

Full adresses ©f ths regpondents been filed

. !

aring ((N3

(a) Unhether the ralize sought for, arise out of D .
single ca sz of action., :
‘ lal
(0)  UWhzther any ‘inturim relicf is. prayed foar, )
ic) Inlcasa'én MA for cononatisn af delay in filed, -
' . #01t supported by an affidavit of the applicant,
Yneth:zr this cause be hzared by single Dench, (7
Any other points, ,
{"-"_.
Result of ths Scrutiny with ipitial af the scrutiny .
clark. ' ' T
\ & vaul @&'
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Scrutiny A-~siktant, ..
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Saction " fficer.
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Report in tha Scruting af Apalication,
Presented by 34A,_§. Gzﬁuwwnfd—‘inv“ﬁ e’ Dresentatlon.

“/( (3D,

Respondent(s) =S¥ §;m430L# Q- P&%ﬁxQGQJCLO Su%jh”“g‘dirl’¢fD

Applicant(s)‘ A :Eﬁkgfkﬁsorfvy

Batur:s of grisncance '(114n~14(2(: !
| | I
No. of Applicants ( Mg, of Respondentsqt:{.....
I '
’ il
0.
i

CLASSIFICATI M,

Subject..?i??T?%fi...No Tﬂpartment..... P.gﬂ&ﬂélx (§ ;

.a“..ocu-.

Y. Is the application in the propsr form,
three coplete sets in papsr aooks form | kftﬂ
in two compliations), o

2. Wiether nanme description and zddres sd Df all the v
partied been furnishad in the cause title, l v/

3. (a) Has the doplication been Fiully SLﬁn"H nd UaLlPlEdi ﬁﬂ?
(b)Has the copies been duly signed.

(c) Have sufficiznt numpar D|
be=n Pllcd

copies of the appllcatﬂon Yu7

- 4. lUhether all the aecessary nartigs ars imgl?aded: [ N v

i

5. Uhether £ngl sh translation of Zocuments in a. lanbuaée 7Y
other than English Dr Hindi hesn filed, :

6. Is Lhe appllcatlan an tine, (Sez Se ction 21). N ?%7

7. Has the Va kalatnama/MmmD of Apps

Ance /AuthopiBat ion
been filed, .

8. It the application maintainability,
(U/s 2, 14,7 18, or U/R. 8 Etc.,)

- Is the application accompainad IP2/DD, for Rs.53/- Y
10, Has the impuoned -rde ‘s ariginal, duly attested legitable %&f
Copy been filed, )

1
-
has |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD E:EZI"Q[Z:H;F

AT HYRERA&RAD.
| po st Y

“Trezm OSTAL

,ﬂPFLIEﬁNT{

BETHWEEN:
M. Jagadish
A ONOD

ar . Supdtg af Fost ffices, Sec’
and othsrs.
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~
s
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N
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CHRONOLOGICAL . ETATE

Bl.ubo: Dated E v oE N T & f

. " . . ]
1. RTINS R fhe applicant was initially appointed as Postal

Clerk in Mahaboobgrnagsy Division.

2. 1981 The aﬁpiicaﬁt had bean promoted fto LSGEFA.

Z. 1921 - The applicant was further promoted as BOR/PAL

a0 BLELTES The applicant was Lransferred as FM Lo ?rim%léryﬁ
5. 19.18.%6  The applicant made representation to the Iﬁ%

Respondent suggesting measurss Tor laprovement.

e
& s g9 F5 The applicant addressed letiesrs o all the LFMs.
reg. improvemsnt of FPost Offices. f
The Ist Respondent had transferred the applilcant.
&. 12.8.946 The trangfer of the appiicant was kepi in ah%yﬁnaﬁ
throuwgh phone . omessags by the Iast R&Epmnd@ntr

\“d
13
s
K3}
3]
.
‘\"‘

G £2.1,.19%7  The Ist Responded again lssued orvderas for he
Cbransfer of The applicant.

1. 4.1.97 The applicant took objection of the series |of
transfer through his representation. i, (
11. 20.1.%7 The Ist Respondent had considered the reprssentn,

af the applicant and cancelled the t'aﬁﬁf&7=

= S

i T i s B RS

1. ©29.7.%7 The Ist Respondent had lssued fransfer ordeér
Oél ONMCE again. N f!
1B, BELTLET The applicant made represber

ttation  to fn& Tat
Rezpondent on the abova transfer, but Jhw;& is ru
responss Trom the Respondent.
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_ Qsl. As such the applicant has no other alternative axoept to Lpprmarh
Qy this Hon'ble Tribunal, had 7iled tj}g applicatign bef%re the

Horm'ble Tribunal.
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T Date af

QPPLICQTEBN FILED UNDER SECTION 19 0OF ADMINIS
AET, ix@@n
ADMINISTRATIVE -

N Y22 oF 19wy

™ IN THE DENTRAL RIBLINAL :

0.4,

BETWEEN ¢

Gr. Bupdt. of Post Offices, Sec'bad

l
and others.
THDEX

Sahdo: Fmtummeﬂ rH?de upnn* Ay Mo

1. AFFLICATION —a

. Lr o No.B2/BCR/ Trfre.

dated B25.7.19%7 of the Izt
Fespondent . I

. Ly N HE/BEFF /RS /959546
dated 19.8.19%& of FM
Tirumalghsrry HFO, Seo-18, ]

G g Memo Mo.RR/RCERS Tfrs.dt.9.8.%&

izsued by Ist Respondent. ITi
5. Representation dt.9.8.96 of

the applicant Y
& CTelsphone Message issued by

the Ist Respondent on 1P.8.96 W

Noxnp /re /_%’Jf//’é’( 7708 e R/ /7 .

7
<. Repreasentation/of the appligant
dted.d. 1997 :

g. LF}NDHBEfECQ/TfVJqﬁt-Rﬂu1 A
issued by the, Ist Respondent,
/0

i 72/ 7 /W//zaa/ﬁé 797

Repfmsentation of the applicant
Il L
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IS

dti/es . @ 1957 b X
A ﬂmd/@f—% ) v9-9¢ L
A 4 Mok ahfel s 2.

Hyn:na—n'au =tu

NIENATURE OF FHE AL

FOROUSE IN TRIBUNAL ST
Recsipte
Fegistration No.

Bigratur

Tor Registr
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. FACTS OF THE CAGE:

(1} It is vrespectfully submit  that the applic

initially appointed as Postal Clerk in Mahaboobnagar Divi

BHE.1.1%9461 . He bad coms on Bule 38 Tranzfer (botton =enio

the  Hyderabad ity Division in the same cadre, Due

hard-work and devotion, he had been promofed to LEG/Fosta

during  the vear 1981. H2 was further

Assistant during 1991 and was posted as  Sub-Fostmaster

Miaggar, Becundarabad, The applicant was transfer

Fostmaster to Tirumalgheryy HO, Westofo 3.H.I995.  Ever si

has

whatspaver, Me has verdersd excel lent sarvice and had co

with the administration in all mathers

functioning of the post office. He was an active sporbasm

wan  awarded departmental Blarzer in appracliation of his

a4

Tt spovts. He was Ssoretary for State Hookey Associat

membiar of Jury of appeal for Nationals.

. It is Further submitted that, in the interest o

functioning of the post mfficeﬁ'Tirumalgherry'HDg fie had

detailed represenktation to  the It Respordent  on 19

suOOesting various meEasures of impraoving the servicss to

e addressed  letters to all  the Sub~-Fostamasters

Jurisdiction on 4.9.1995 and called for their suggestion

to  improve the working of the Fost OFfices undar  Tirom

HOL.  He had also streamlined the wWorking in the Tirumalgh

sealking  fthe active coupsration of all the staff menbers

Having worked out the nodalities of improving the existin
Services, he had addressed the Ist o

certain modifications eifc. in  the resert strucho
2

meErsssary modernisation  work has boon ﬁ&mpletﬁd

in the modernised buileding dus to his

A

Office is working

ol 1) 4§ v SR

CONCEYT LG tha#

Ak

S

1.
BN oY

|

L. .
Wity fo
!

([ ho his

I fAsst.

I
promoted  as  RCR/Postal

W Dby

vied as

I
noee, he

besn working in the saild post-office without any cm?plalmts

|
cinerated

Sincoath
Qﬂ“ Hez
o

BETVres

il and

|
i proper

matis  a

lE. 1994,

rpublic.
%1 his
§t atc.,
algh@rry
ey HO

‘b HO.

-
al Foastal

IInd Respondent sudgesting
|

rE arc

and tﬁa Fost

SfFforia.
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%, It is  further
ordars, re-issue of the same amd the cancellation

Ist Respondent had been dilly-delling with the peaceful

sPOEE ND. 4

subml Fied that  in issuing

the applicant. This contention is

of the Ist Respondent, who had

vide his Memo No.BE/BODR/Trfrs dated e 71997, transferr

well established by Lh

i ans fer

therent. the

Hife of

2 action

imsued a bransfer order onde again

iy the

applicant from the post of Fostmaster, Tirumalghervry HO to work

as Hub-Fostmaster, Himmathrnagar S0, which is agaln & sub

office to Sscunderabad

.

Agurieved against the third

ordinabs

thansfar

order, the applicant made a representation on 24.7.97 to the Ist

Respondent, highlighting

reconsideration of b

e

VAT LOUS

transfer

aspects  and  reguest

1EELe ., When thers

response to this repressntation, Ythe sppolicant had appe
o k)

&l for

bl LS el

aled o

the IInd Respondent vide his appeal dated FZ.B.1997 in which hes

fach explained all his contentions and averments in regard

styvle of functioning, amd the suguestions he had madse a

A

Ever since the transfer ordor i

H]

issued, the applicant

leave w.a.f. 28.7.1997 and he iz still on leave [Peri i

from either of the Tst and [Ind Respondants.

A8 such the applicant has no other alternative

to  approach  this Hon'ble Tribunal sesking redressal

o his

vallables

o the administration, which is pending before the I Respordent.

15 on

dacision

except

cf‘ i

grievance. Mencs this application before the Hontbles Tribunal.

S GROUNDS FOR RELIEF WITH LEGAL PROVISIDNG:

(1) It is respectfully submitted that the

applicant with

good 1ot of experience has been suggesting  various oeans  bo

improve the Wy b1

interest of the ssrvices. The suggestions advanced l

conditions of the Fost Office,

applicant were not met wiith good taste. Therefors, it

that fthe Ist Respondent  had daveloped a bias  againslk

applicant, which is

bow e

out of

y  tha

|

AP ERATS

A

E bhe
the record. Therefoje, he

fﬁgﬁﬁ o w Fu S vl




CPAGBE NG, 5

NS . ;
sought an alibi to some~how disturb and harass the applkﬁant an

- therefore issusd a Memo NoJER/BCR/Trfra. dated el 1996,

Eranstarr g the applicant  from  the Lot % Fostmaster,

s

Tirumalgherry HO to work as Sub-Fostmester EME Records %D, This

transier was sffected in view of the fact that the Ist Respondent
is aware th&% the post of Sub-Fostmaster EME Records, i% Tower in
seniority to that of Postmaster, Tirumaloghsaryry HO, _Thg'aﬁﬁlicant
was  posted as  FPostmaster, Tirumalgherry HD, cmﬁﬁidé‘ing his
seniority  and length of service being senior-most of 4

B cadre,

¥
anc  subjecting him to work as Sub-Fostmaster, EMH’ Records,
i
|

amounts to forcing an individoual to work urder Jurnior mﬁficial in
. / .
the same  jurisdiction of Tirvumalgherry H. This is clgarly a

purtitive  action through which the Ist Respondent had  sought o

¥

settle his scores. When the applicant took obiection iifn  this
| ,

. _ . . . | ;
posting, the Ist Respondent vide his  FPhone Missags dated

12.82.19%96  had  issusd a confirmatory  ovder  stating |[that  the

posting  of the applicent as Sub-Fostmaster EME Records |80, has

bept in absvanoe.
(e While so, within  another & monthe perioad, |[for  the
raasoms best khown f0 him, the Ist Respondent had issued a  Meso

No.BE/BOR/ Tfrs, ot 2.1.97, orce again transferring the applicant

from  the post of Fostmaster, Trimalgherry, to  work &% Deputy

Fostmaster—11, Secundesrabad MO,  The applicvant represented  on

his  posting  that he  is in the fag end of his ssryice and

|

raguestad not to disturb him, in such a Marmsr , whilch  will
N |
) |

degrade the post and may oreats administrative inconveniences o
Fim. The Ist Respondent vide Memo NMo.Ba/BOR/ Tfrs., . dated
20.1.1997  had  considered stating that with a view tmé provide
anotner chaﬁcg to improve the performance of the office|| by the

applicant, had cancellss the transfer orders ijssued on Bla 1. 1997,

The short-comings on the Fart of the applicant were &bt made

1
éiﬁ%lw Emﬁtd,,=u“7

kvnown to him, at any point of time.




s PAGE NO. & H
o ;

« {3 It is further submitted that in consequence to|l earlisr

. : R S W DR T G, 1 raympeey do Bl oo se .
fwo  transfer orders, the Ist Respondent had issued mnuuﬁni Memo
|

NoBR/BCR/Tfrs., db. 85.7.1995, posting the applicant  from the
post  of Fostmaster, Triaealgherry HO, to work as Sub-Foutmaster,
Himmatmagay 80, The series of bransfer ordecs &8 theiy

cancellatign and re—issus of the impugned order dated 205.7.1997,

~ all goes to say, that the Ist Respondent has some how bEat  wupon

distuwrbing the applicant, who has got very good track vecord of
service, in order o abttach the stigma in the last spel
i service. Therefore, the impugred order issued is only b

punitive action and not in the interest of service, chough all

the three ftransfer memos indicate thess orders were issuwed 1n the

|
|
|
Same arnd

interest  of ssrvice,. Issuing an order, cancelling the
re-issuing the same and recancelling the same and finallg tasuing
a transfer order  to some other place, do not ﬁmﬁgtytgte A
contemplate  that the orders issued v the interest afl sErvice.

L.

Tharg are no allegations of whatsosver against the applicant and

thefe ara  ng disciplinary procesdings,  =1ther peﬁﬁing 0o
; contenplatad before Tthe authorities. In  =such A Evertt,
t*aﬁ%f&rfing aﬁ pfficial without any veason under tha diégu}se o
interast of service 1s  nothing  but arbitrary, illegal,
urn-warvarted  and  in violation of Avticles 14 & 14 :af the

Constitution. The transter order cannot be  dssued lion  both

counts, one being on administrative ground and another by way of

punitive action., Therefore, the instant transfer has assumed a

. Tproportion of a peculiar transfer, without application of mind by
- . the Respondents and is liable to be set aside on  this  ground

along  as abinitio. Issue of several transfters in a singles  vear

s bad in law, arbitrary, frivolows, wo-warranbsd and Ar
. . . . ) i
vimlabion of Ovticles 14 & 16 of

£

the Constitution.

COTtide e aacds

AJer
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further submitted that the applicant had pu ~1i71 @&

{4 It is
very long service with un—blemished. record. The Responden ti AT
ord of service of the dppllra4 and

well awarsg of he clean reco

S

therefore they cannobt attach a stigma to his

carsar by issuing

un—reasonab le ﬂ'*aﬁez\fer ordiers without assigning the rea-?w.zi‘: =

such  punitive  action. The transTer is termed as puﬁitﬂ“eg

viemw of the ciroumstantial spvidence borne on ths racord qu Lhe

- . - |
Respondent, which thas Respondents cannot disown  ar ety - it

~ HE
phare are any lapsss on the pard af the applicant, he Ehmﬁld have

besn given the ample opportunity to explain the circumstarces, 7

L o

any.  hut no o such opportunity was gilven tp  the appliuzant o
of his short-comings, which were not imtimated  to

gxplain  any

Mim, mui 1itatedg

.a_—

less the allegabtions themselves were not COnL

be . the

—-r'I I

if  at  all, they sxist. Therefore, iv the cirvoumstanc

stopped from resorting to any such tion  of

m
—

Respordents  are

applicant by way of punitive action, || without

transfer of ths
communicating any such allegations, if any. !

i

Tt iw further submitted that this Hon'ble Triﬁunai had

1t

o
ih
B

aleg  cbserved  in 04 Mo 1622/93 decided on FR.E.1994 ithat the

transfer order which is punitive and vieolative of prin¢1p1e5 of

natural  justice has to be sel aside. The Hon'ble Tri&unal had

coms  to this decision in tune with the case of Hamales P Trived:
Ya. ITCAR (1988 7 ATE 853, a full bench of this Tribu’ which

|
|

"N enguiry need be made if no finding of gukd i, miscon—

helod as wngsy

5 attached. Transter még [y (n]y}

et oy shigma

3

administrative grounds amnd one of the grounds could very
i o

wall be the allegations thesselves. If the tTansFar is
-

proered  in the exigenoy of service without giving any
. |
|

fingding on the allegations, it would not ber vitiated.

If a charge-sheet is issusd and ﬁFih*ﬁEﬁhf regar cling
.0 (s 6 o= b4
|

¥

e ' l

T o

"=
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:PAGE NO. B !
\\!'/ i
* imputation of misconduct Is given or & memo iE’immu@d on
& complaint and the representation pf the enplovess  or
statement with reference thereto 1s recorded, || o Bven
where no chargesheet, or statement regarding imptation
i .
of miscopduct or  oa memo  has  been issued | but o the
concarned official's statemsnt  with regard|] o the
allegations has besn recorded, et  wowld §urﬁ than
satisfy the principles of natuwral justice. Bul we  must
add that guestion of obsarving the principles of natural
' justice in a case of transfer does not arise wners 1t 16
]
vl pased upon  a finding on the allegations of
- misconduct or the lLike made against the amplmﬂué, But i
n k
a Finding of misconduct is arrived at without olrsery g
. |
- i
I

the principlss of natwral justice and  That  is the
foperative  reasons”  for transfer, 1t 1z liable  to e
+

griashed . "
' i

i

i

. | .
Therefore, it i just ard proper  that the o 'ble

Tribunal  may be pleased to set aside the impugied order  dated
- F
5,7, 1995 declaring the same as arbifrary, illegal,; Frivolous and

LI

<
m

iv viclabion af Articles 14 & 14 of the Constitubion.

4. DETAILE OF THE REMEDIES EXHAUSTED:

¥ all  ths

i

The applicant declares that he had availed @
i |
|

remedies available to hia wunder the relevant service rdles.

Agoryieved against the impugned order dated 25.7.1997 of

° the Ist FRespondent, the applicant mads representation o the Ist
|
Respondent  on 86.7.1997 and when there 1s no responssg. had  made

]

e

an  appeal to the §Ind Respondent on PRL.B.1997, articlilating to

various  issues and ralsed contentions ang several lapses on the
part of the administration, for which theve is no vesgonss  Trom

the IIngd Respondent. As the applicant continues to jremaln  on

[

teave atter the igsue of impugned order dated ﬁ%ﬁzqil
L LER N ]

o

7

4 8

& hae has

a

|
|
!
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other alternative, except o approach this Hom'hie 7Tri

SLAL
)

h]a}
i

gseaking redressal of his grievanoe.
|

2. MATTERS NOT PREVIOUSBLY FILED OR PENDIMNG WITH ANY DTHER ﬁQURT:

' |

Tha applicant z ot
|

praviouwsly Filed any application, wirit petition or sUit e

Further declares that he hd%
:éarding
il

L.

j

i made

M

the matter .in respect of which this application has be

hefors any other court or any othsr authority or any mthew Banch

|
af  thiz  Tribumal, nor any such application, Wit Pﬁtiﬁﬁﬁﬁ, o

suit is pending before any of them. H
8., RELIEF{(S) S0UEMT: }

" . o . : [
I'n wview of the facts mentioned in para {(4) aboyve, the

!
applicant prays for the following reliefis): w

1% is respectfully prayed that the Hon'ble Triﬁuﬁal may
: !

he pleased toj ;

. A ¥
tad  to set aside the impugned Memo No.B2/ROR/Tfrs.
|

dated B25.7.1997, transferring the applicant from th&?}pmﬁt of

win 7 »
- o
Fostmaster, Trimalghery H O to work AL Euhw?@ﬁtmaster,
Himmatnagar 30, {(which is Sub-office wder ithe Becund&rubad Hil,
I

the same as arbitrery, 1llegal, un~warrantaﬁ and  in

J n . =l I .
B 16 of the Constitution of India and
!
I

declaring
vipliation of Articless 14 &

prima-facie appears to be a punitive action to settle fme GLOTES
i
with the applicant. ' |
!
i

{by to direct the Respondents to rﬁ"pwﬂt wi  Lhe
J

applicant as FPostmaster in Trimalghervy Hid, taking hi%%length nof

gervice and seniority into account, which is last ﬁpwﬂl of his
J

service, in the interest of Jjusbice, with all the cﬂ?aequ9ﬂtial
3

l

benetibsg

and be plesased to pass such othsr and further oroer
. - — - o P W - oos o

the Hon'le Tribunal may deem Ti% and propsr in the

af Bhne cams.,
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\(

INTERIM ORDERS IF ANY FRAYED FlRs

9.
Fending final decision on the application  the appllicant

[

gopeks the following interim repelieflis)y

Tt is respectfully prayed that the Hon'ble Tribunal may

he pleased to direct the Respondants to restore g applic%wt in
the post of Fostmaster, Trimalgherry M, 1in view of s

retirement stage, psnding disposal of the 0A and be pleazed to
or orders as the Hon'ble Tribunal may deem
\

Bass such other order

Fit and necessary in the circunstances of the Case.

10O, NCT AFFLICARBLE:
11, PARTICULARS OF THE BANKE DRAET/FOSTAL DRDER  filed in yespect
af the application Tees

[ —

D.D./E.0. No. & \2 >=>22\1 T

2. Datves & . QA !
3. Fes: Rs 00/ _ ‘
Nams of the office of issueE: GO\ vagndia, X Recd P 0!

= Mame of the office payable at: G, ®.
12, LIST OF ENCLOBURES: g @k {,5) l ,—%

o
9] .Mo. Details of the documents {-'mne:-:s..ﬂ"eW

A PER TRNDEX j

VERIFICATION

i, M. Jagadish, S/0.late Narayana Swamy, aged about S
years, Dooc: Fostmaster, (Trimalgherey HD), undsr transfer,

sacunderabad Fostal Division, Secunderabad, do hareby verify that

the contents of paras 1 to & and & to 12 are true to the [best  of

my  krowledge angd belief and para % belisved to be true oh legal

5 Qw —_
vaf5§> SIENATURE OF THE ﬁPPLIﬁQfT

advioe.
Hyderabad.

/

COLUNGEL

ot oos e o b
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T ' DEPARTMENT OF POST<INDIA

Office of the Senior Supdt, of Post Offices:Secunderabad Divn,
Hyderabad~-500016,

. No. B2/BCR/Trfrs. Dated at Hyderabad~500016 the 25th July, '97,

'3
mq----—-.—---u—---nm--—--n--—u._-q—mh

The following postings/transfers are ordered with immediate
effect in the interest of service,’

1. Sri N,Jagadish, Postmaster, Trimulgherxry H.0, is
posted as Sub postmaste:,'Himmatnagar 5.0,

2, Sri N.Venkatramaiah, Sub Postmaster, Himmatnagai SO is
posted as Postmaster, Trimulgherry H,0, vice official
at sl.1 (To make first move),

A coﬁy-of this memo, is issued to:

12, The officials;

3-4, P,Fs, of the officials,
5=6, The S,P,M, Himmatnagar 50/ The Postmaster, Trimulyherry Ho.
7 The Senior Postmaster, Secunderabad H,0,-500003

8: Office copy, .
/-
AR
(S.ﬁﬁJENDHA KUMAR)
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T2 R T faWTT/DEPARTMENT OF POSTS-INDIA
. esars Fasait N
oy .
:W*_ : rthamerTXumﬂgmﬂfYﬂp?s To " Shri § Fa jendra Kumar, IPS
mm‘. e UdTE, Secunderabad‘f’mo’ Senior Supdt of Post Offices
' " Secunderabad nNn
Y HEAT s Hyderabad 500 036
No. H2/8tff/PS/95-96 sgghnéerabad 15 19 Feb 96
‘ faun

\

No. Ptg./6-1/95-86/5000 Pads.

Subject Rotational transfers — Posting
Suitable Officials _regarding
sir,

Ths Trimulgherry HO has z sanctionad staff of {21)
Twenty one PAs and (1) One redesgnated Seninr PA for
supervision with two LRs attached atpart from two Accountant:,

one APM Accounts and one Dy PM,

2, < There are 11 (Fleven) lady PAs ipcluding the two

LR PAs. It becomes difficult to combine branches while
granting leave and to reliave PAs on deputations as ordered
by the Divisional Office.

3. The two IR Pis are being utilised in piace of officinls
granted leave at this office and are also deputnd to Sub
O0ffices on deputation,

b There is a multy—purpose computar provided at the
counter, but, only one non-SB trained computer trained PA
is availabls. The other two computsr trainegd DPAs are SB
Aptitude Test qualified PAe whose services are utiliged in
SG Branch. In the absence of the only computer trained PA,

t he comguter trained SB PAs are to be disturbed mnd a
substituts had to be posted to SB Branch to got tha computar
trainedfsn PA fo enabia religvo the only computer trained PA
at counters. This multiple arrangement can be avoided if ab
other computer trained non—SB PA is posted to this office.
The computer is getting spoiled due to irregular and

iﬁreaponsible operations and fraequent chnngé‘in handling.

5. The SE Branch needs suitable official to handle the
correspondance section to deal with e¢laim cames,issue of
duplicate certificates and other connacted work officiently,
to shable © .. ‘. monitor the SB obJections and for quick

g ﬁ%ﬂ" - ¥4

disposal of ohjections.

Monatch Ptg. Press Hyd-2,




6. “ The Accounts branch needs bettor and officiant
officialu to handle the aanaitivo branch dealing in ‘tha
financial matters of the employees such as drawal of pay and
allowances,: drawal of GPF advance, drawal of incentive bills
drawval of arrears due to employeas etc. and timely paymonts
of such amounts helps a.lot in keeping the employees iu good
bumour and he.lps in gotting better ocut turn. The Acccunts PAs
have to attend to"the  submission of returns and schedules
including PLI returns as sehedulad without any reminders

from DA (P} or CO or DO

T Due to frequent shuffling of officials with the
general branches submisgion of MO paid returns, IPOs /BPOs
sold and paid returns getting dalayed, Theso branchas need
employeas working regularly and continoously to avoid
dislocation of work. Shri &M Subhani, PA posted to this office

bas been a chronic patient and he ia operated for brain tumur.

He had worked in the office 6n1y for a very brief period and
he is continueusly on MC since Oct 95 and his return would not

be of any use at this office, as, he will not be in g position

to sustain the pressure of work and he needs to be replaced
at thias office.

8. An aother employee, Mrs K Delphine, PA is also a cfonic
patient and she is very week and ; she is not abla to
sustain the pressure of normal work. She is not able to do

justice to her duties at this office. She resides at PCIL
C¥oss Tomds near Kuahalguda anhd she may be shifted to ®CIL ro

where she could be able to do better be ing nearer to her
residence and She can availl tho assistance of her wards in
reaching the office in time regularly,

9. ¥o can manage to cdmplete day today work with a shortape
of twenty perceontnge of staff sporadically but not on reguiar
basis. Regular shortage causes avoidable dolay in prepuration

and submission of returns and in attending to correspondance
and + ~ . complaints and reflects the efficiency of the

office, A suitable CC is also required at this office. It is

earnestly requested to give consideration to the facts
enumerated above in the larger interest of the services and

provide : all tho neceasary infraatructure for effiecivant.-

functioning of the Head Post Office,
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It i- raqueutad that tvo mor- 1P PAs may nleas be
Stdtioned at this office to enable rolief to all the Sub

Offico. in the COntonmont arsa without undue strain and.
delay on this office.

G 1
11. It is aleo requested to arrange to post auitable Pans
in repalcement of !:hﬁg;whg_ would be pested cut of thiz offica
during the enauding rotational tr—unsfera. The MDW is also
being re.cast to bring in batter out turn from the PAs and

to ehable batter
to shortags, |,

combination of hranches due

12. Hope the Divisional Office desiros to mould this
Head Office into g model Post Office.

Yours faithfully,

)

Post Master, Trimulgherry HPU
AFFCLEATE, Sacunderabad-500 01F

L S
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DEPARTMENT dePOST% = INDIR bad Di
- ce of the Sr.Supdt.of Pos ces,Sec'bad Divn.
P SRS S A R

" Memo.No.B2/BCR/TErs, _ dtd, Hyd.500 016 the 9-8-1996

o e o e iy e - e v o A S U S A et T S S P S Y vl Ak D

The following postings/transfers are ordered with’
_.1mméf29te effect in the interest of service.

1.~8ri N.Jagadish, Postmaster, Trimulgherry HO is posted
as SPM, EME Records S0 vice official at Sl.2.

2. Sri P. Srinivasa Rao, SPM, EME Records SO is posted
as Postmaster, Trimulgherry HO vice official at
S51.1 (to make first move).

A copy of this memo. is issued to:

2

officiais

3=4 PPs of the officials.

8-6 The Postmaster, Trimulgherry HO-500 015.

7. The SPM, BME Records $0-500 021.

8-9 oOffice/copy. 4
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| 3
v////’ phone message dtd,12-8-36. /Vqtﬁ
= To o ' -

1. Sri Hq, Jag@dim'!‘; e
Postmaster:“‘” Vo dThiiewd
Trimilgherry HO-500 015 ...

2¢ Sri P.Srinivasarao,

Sub Postmaster,
EME Records S0.500 021,

No.B2/BCR/Tfr. AAA TRANSFER ORDERS ISSUED, VIDE
THIS OFFICE PHONE MESSAGE DTD.9-8-96 REGARDING

POSTING OF SRI N.JAGADISH POSTMASTER TRIMULGHERRY
AS SUB POSTMASTER,EME (R)S.0. AND SRI P, SRINIVASARAO
SUB POSTMASTER EME RECORDS S,0., AS POSTMASTER

TRIMULGHERRY HO MIKXXHE ARE KEPT IN ABEYANCE AAA

Gl e SSPOs, SD Divn,

ahes gro ¥T
‘T:_. Cegr o ArtT . Omcﬂ_

ATTVTIE
Cltic-my +

Copy by post in confirmation.

/
¢
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farg.qats we€ L -

Seslet Supanintan ist
c;‘:augnﬂm.-e..i v, Helerobad D4

L LRI N R ST B . . wtt




N ) - -~

o,y

L  Brex v | 1g)

—

DEPARTMENT COF POSTS = INDIA
Office of the Sr,.Supdt.of P,Os.,Sec'bad Divn,

* 8 & & &

- Memo,No.B2/BCR/Tfrs. dtd. Hyd.500 016 ' the_ _2:1-_-9_"3.
The following pObLLngS/erubfLLS are ordered with

immediati/effect in the interest of service.

1. Sri‘N.Jagadish, Postmaster, Trimulgherry HO is posted

as DPM-II, SDHO vice officigl at S1l,No0.,2

2. sri V. Sathyanarayana, DPM-~II, SDHO 1s posted as Post-
master, Trimulgherry HO vice official at Sl.1(to make first
move) .

-

A copy’ of this memo, b issued tos
1-2 “The officlials S

3=4 PF of the officials.
5-6 The Sr.PM, SDHO/PM, Trimulgherry HO for n/a.
7-8 The office/spare copy. <

7,

4
(S.RAJENDRA .?%R) .
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DEPARTMENT OF POSTS - INDIA

2

RL'I .
Office of the Sr.Supdt.of P.0s.,Sec'bad Divn, —SloR4ED

To R R R R R R

Shri N.,Jagadish,
Postmaster,

Trimulgherry HO,
500 015. B

e el e Sl L e S Pk e et i 0 ey i ot S VR Y GFS u i+ 0w g o i Py i e s T . g 8 . 2 A

Sub: Cancellation of transfer orders - Reg.
Ref: Your represenﬁation dtd.4-1-97,
As per your representation citedabove,
’you are given another chance to improve'the performance
of the office, The transfer orders issued vide this
office Memo., of even No. atd.2-1-97 standgdcancelled

for the time beiag, '
i REE
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N.JAGADISH,
POST MASTER
TRIMULGHEERY HO
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Through Proper Channel

Subt~ Retentdon of Sri.,N.Jagadish Post Master at
P ' ‘ Trimulqherry HO = Regarding.

Refi=~ Your Lr.No.ST/6~ 2/LSG/HDC drd,8~8-97
A/T Sri.Nandi Yellaiah, M.P. (IOK SABHA).

LN 4 ¢ e

Madam,

This is regarding irregular ordering of transfer three
times within one year in the Golden Jubilee Year of Indian
Independence of a 'Dalit priggish incumbent, .without. caring to
provide full complement of infra-structure for the efficient
functioning of an ‘institution, inspite of my letter dto 19=~2~96
and other lettaers for effective administration,

Sri.S.Rajendra Kumar, has been working as SSPOs Sec'bad
Division, since the hegining of 1985, His callous and scant
regard for the efficlency of the department at grass root level
and his callow attitude had resulted in a fraud of about
Rs,36,000/~ in stamp balance by the stamp treasurer of Trimulgherry
HO which has come to lightduring June/July 1995, The said
shortage of about Rs,36,000/- in stamp balance was a cumulative
deficit/shartage accumulated over a period of time, during
which sri.S.Rajendra Kumar held charge as $SPOs of the Sec'bad
Division and the then Post Master and the PRI(P) were used by
him for purposes other than their duties, which has resulted
in the non-performance of the then Post Master and fai;gﬁg.in

- deitacting the resultant accumulated shbrtage at the intial

stages itself,

yvour kind attention is drawn to my letter dated
19~2=96 and you may sum up my intention to -make the Trimulgherry
HO a model Post Office and mny commi tm ent. to improve the

wcmking of the Post Office at groas root jevel, However proper

enconracgement. was undrésirably absent £ram the. SSPO* 3,
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THe para 9 IBID is self explanatory for the responsibility of
efficlent functioning of Head Post Office.

"~it may be remembered, that, a day prior to the visit of the
Vigilance Squad to Trimulgherry HO, there was heavy and continuous
rain, the gaid fact could be verified from the records of Metro-
logical affice at Hyderabad, in the twin-~cities,resulting in dislo~
cation of delivery work in Post Offices and all the mails that were
received on the previous day could not be delivered by the Post Men
Staff and as a result a portion of the mail had to be detained due
to the fact beyond tha.gontrol of the officialss ‘he fact resultant
in holding, the portion-of the mails of previous day was fully and
tharoughly explafined to the Squad, but, as has been the chore of
fanatic fantasy - exclusively enthusiastic faculty of imagination -
of sdch squad, made out the matter appear larger than the prestirie
situation, and the SSPO's has taken action against the postmen staff,

» And, as far the undelivered mails with the posunena the PRI(P) has
to be allowed to perform his duties of checking the oostmen in their
beats and can not expect the Post Master to check the mails with
the Postmen daily and no such letters were found undelivered as and
when a test check was carried out and the Post master can not be
solely held responsible under the circumstances. The Post man who
was responsible for loss of a parcel was transferred out from
.Tri.mulgherry HO as a punishment to Sec'bad HO, but the same postman
was posted back as LR Postman to Trimuigherry HO, who was not fully
conversant with all-the beats at Trimulgherry HO and was responsible
for non-delivery of mails and was proceeded against a second time
for his lapse,

First .I was transferred to EME Record PO on 9-8-1996
within a year, without furnishing any reasons nor giving me an
opportunity to explaigfo The proposed incumbent Sri,P,Srinivas Rao
EME (R) refused to join at Trimulgherry HP for the Arbitrary Act of
SSPO's and not providing adequate staff and the unpalatable condi-
tion~of Yrimulgherry HO since long and I, against all odds, was
trying to bring it to a shape and requested for full camplement
of infra-structure for efficiency, XP/1655/9-8-96 may please ba
perused, '

i
The Second transfer was ordered within the next five nonths

and without any valid readson. I was not informed of any short ceamings
but order of transfer was issued on 2-~1~97 by posting Sri.V.Sathya-
narayana DPM=-II of Secunderabad HO, I have requested the SsPOs to

inform me of my short comingse and also requegted thessrPOs not to
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trsat a Senior most official holding the post of post master
in such a manner which could degrade the post and render in-
effective in the administration of the office and requested to
allow me to complete my tenure of two odd Years of gervice left

and requested to cancel the orders of transfer to restore stability

' and firm-ness in the management of the HPO or else I may have to

seek redressal elsewhereg

Shri.V.Satyanarayana, who was ordered to take charge at
Trimulgherry HO refused o join and proceeded on leave to avoiad
the posting, - Sri.Ve.Satyanarayana. was also not'willing to join
at Trimulgherry HO due to the same teasons as advanced by
Srdi.PeSrinivasa Rao who was ordered to Jjoin at Trimulgherry HoO
during August®’96. Sri,P.Srinivasa Rao and many others _
vere victims of shortage of staff and weré made to share the 10ss
sustained by the department due to a frauwd at a Branch Office
under Trimulgherry HO earlier,

No Senior Official is willing to join at Trimuligherry HO
for the reasons that there was a fraud of an amount not made
good in a Branch Office due to the laxity on the part of inspecting
officials,  such as SSPOs, ASPOs and Mail Overseer in not visiting
aad deducting the fraud in-time at the B,0. itself, The officiale
who were posted in leave and casual Vacancies in SB Branch at
- Trimulgherry HO wer& made to share the loss and again an amount
of Rg$36,000/~ was found short in the stamp balance of Stamp
Trasurer at Trﬁnulgherry HO which was accumulated over a period
of time due to the negligent and indifferent attitude of the 5SPOs

in not visiting and checking the stamp balance personally at least

at random once in three months, The then Post Master was made a
scape goate '

Sri.S.Rajendra Kumar, SSPO's was personally appraised on
his visit to Trimulgherry HO abeut the long pending waork of M
issue and paid returns and IPOs/BPOs returns to DA(P} Hyderabad,
and it was also informed that the same would be campleted on
bringing - other officials on OTA to fecilitate submission of
pending returns and in the process the services of ASPOs (North)
and PRI(P) Trimulgherry HO were also utilised to get the pending
MO issue/paid returns from sub-affices, such as Sainikpury,
ReK.Puram, Bowenpalli etc,, and lecessary arrangements were made
to get the pending MO returns submitted to D.Ae. (P). The OT
bills for the said work and the Bills of HO were submitted to
S8P0s for sanction., INSPITE OF the personal knowledge about the

OTA granted to get the pending MO returns cieared the SSPOMs

5 ‘ ‘@7{“’ Contdo » .46'0 -
g 8

A0




W}

t: 4 1 (ji)

ordered verification of the OT Bills concerned and belatedly
passed the bills for payment after verification.

~~ sri.S.Rajendra Kumar, SSPOs, was bent upon to cause harm
by hook or by crock and after having passed the OTA bills for
payment he has issued a rule 16 memo, for the alleged excess
grant of OTA for the same OTA bills which he has already passed
after verification. The SS5POs, was explained clearly, that, the
sald allegedly excess OTA does not violate the
since the same were for the long pending work, but, not for any

- excegs work of the day as per the instructions of Divislonal

Office under No,E3/OTA/Rlgs dtd,24-5~95. The SSPOs was requasted
to furnish the details of excess OTA presumed to have been
granted to submit a suitably reply but, the x SSPOs failed to
furnish the same, and violated the principies of natural justice,
by not providing the required information and acting upon such
{nformation, not disclosed to the official.

Further, the MDW of the Office, was on 18-5=96 sulmitted
to the SsPOs, with suitable modifications after assessment of
the work load and practicability of the working of the branches
and after obtaining the consent and signatures of the officials
working in the branches, on the. draft copy of MDW, for approval
as per the rules on the subjecty The MDW was not approved by the
SSPOBxbut a letter was sent on 14-6=96 after 4 weeks where in
the number of PAs in general branch was reduced from 13 to 11
and the PAs in SB Branch were increased from - § to 7¢ The
5S5pP0s failed to furnish the quantun of work load of each branch
or PA as alleged to have been based for the redistribution of the
work in MDW, Since, no break-up of work load of each branch was
made available by SSPOs to recast the MDW, the work load of each
branch had to be re-assessed afresh once again to draw the
revised MDW and the SSPOs was personally informed of the fact
and the MDW was proamised to be submitted early and the same was
ra ~submitted on 19-3=97, It was also informed to the SSPOs
péfsonally by the Post Master and :other officials that, the
work load as per the Est=-2 statistics were far more than 13 PAs,
whereas the SSPOs has revised the PAs strength from 13 to 11 due
to which the officials will not be able to cope up with the
heavy work loade The MDW. as recast by the SSPOs at randum

and was ordered for implementation.
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The submission of MDW would have been expidited but, the
SSPOs has failed to furnish the quantum of work load as alleged
to have been based for reallocation of wark to 11 PAs instead of
, 13 Pas resuiting 1n.delay in recasting the MDW ,

It may be noted, that as per the statistics in Este2 taken
for 1995/96, the work load arrived at is for 19¥90 PAs and the
same would be more for 96-97, Where as the SSPOs insistsg on
11 Pas onlia shortage of about 9 PAs in the office as per the
work load apart from the shortage due to leave/deputation and
also without the full complement of infra-structure and under
such circumstances,it would be highly)nat poessible, to maintain
the perspective degree of efficiency, Therefore the situation
is the creation of Sri.S.Rajendra Kumar, the SSPos and nonq%lse.

gularities and a Qlsciplinary action stated to have been initiated
against official on 24~3-97 on this score and attributing ‘insincerity
demands apology from the prevaricator or to face the attendant
consequences, in as much the fact, that, getting the long pending
work cleared on QOTA to update the working of the office is nei ther
indiff 'erent nor recalcitrant to adversely effect the functioning

of the office, We have to see that the office functions Lo satisfy
the customers and we can not simply issue orders impugned,

It is further brought to yourkind information, the malarfide
intentions of Sri,S.Rajendra Kumar SsPOs,that, he had disallowed
&3 expenditure of Rs.140/~ incurred in cohnection with the rndepen-
dence day function on 15-3-9§ and ordered the recovery from the
Post Master without any explanation, This is an indicator of his
attitude,

The DPS may be aware of the fact, that as and when, the
cash balance of an HO 1s far abgwe the autharised maximum, an
additional watchman is brought on duty ang whereever feasible
~ armed Police Escort:are provided as an additional security in the
? HePoOg. since a very long time and a nominal expenditure is incurred
- by!the Post Masters and allowed by all the SSPOs/SPOs, - An amount
| of hs.40/4 was being incurred for such additional watchman brought
d;héscorﬁ duty since long at Trimulgherry HO, and the same wag
algso allowed by Sri.S.Rajendra Kumar, sspPOs, but, he had suddenly
disallowed the saild expenditure and rediculed his own action of

allowing the said expenditure earlier, by ordering the credit of

i4ébg/ Contds.o6aoo,




t;e said amount of expendtiture amounting to Rso.400/-, And not
only the above expenditure, but, you are also aware that, police
depg;tment has since discontinued provision of armed police escort
for conveyance of cash to and from banks, on the plea of shortage
of personnel, for cash of Rs.50,000/- and above, The line limits
have also been fixed for conveyance through different modes, It
18 the responsibility of the officials remitting the cash above
the limits to provide suitable and proper set of escorts for safe
conveyances In this regard due to non-avallability of armed police
escort for safe conveyance, postal officials are deputed to escort
the cash conveyance and to compensate their absence from duty and
to avoid OTA for left over work, a paltry amount of Rs.10/- is
paid to each such escorts This expenditure was being chargad by
all the Post Mastergand allowed by all SSPOs including Sri.S.Rajendra
Kumar SSPOs tili”;ecently. It was surprising’ to find that this
expenditure incurred during a month was also disallowed by
Sri.S.Rajendra Kumar, SSPOs and .ordered for crediting the same
under UCR by the Post Master amounting to Rs,180/-, The SSPOs

has been requested to get the said same amount recovered fram all
the previous Post Master®s/ssP0Os, if the said expenditures are
found to be against the rules or exegencles of services and I am
termed as recalclitrant for questioning the injudicious acts of SSpPOs.

It would have been in fitness of things to advise the
Post Masters not to incur such expenditure in future and disregard
would result in disallowing and recovery of such expenditure.
A SSPOs orders incurring of cértain expenditure in the exegencles
of services and,in the interest of the system, and if such expen-
diture having heen allowed for a period of time by the incumbent
8§5PCs, 48 ordercd for the recovery, we are at the end of our witas
tc understand the ebscure attitude of the SsSPOs, ‘

I have been making several attempts to get a better deal
from the SSPOs to facilitate improve the working of the Post Office.
He was also perscanlly explained about the need to provide proper
infra=structure for efficiency and I have made best of my effarts
to keep the office working inspite of negative encouragement from
the SSPOss He lacks the practical sense of need for improvement
of the office except to undualy appear to the concerned with
.cemputerisation, He lacks the basic etiquette to reciprocate
the greetings offéred.to him and lacks the camunicative attitude
with sub~aordinate officlals, where by many misunderstandings are
cropped upe His disposition in journal is notegpngusive for a cordial
and pleagant atmosphere in the work place. He may have been
entertaining a feeling of superior camplexity, Many SPOs/SSPOs

#
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have come and gone in Secunderabad Division but never a person

like Mr,S.Rajendra Kumar, who is nursing a despotic desire and
enthusiastically inpatient to crewn himsals with a dublious aelf
satisfaction of issuing hundreds of charge sheetsang impesing
financlal penalty for every thing, A perusal of all the punishments
issued by him can prove his state of mind and also have an insight
to his attitude towards the employees and their welfare, He has
the knack of shifting his incompetancy on otherss

Without himself providing the full camplement of infra-~
structure he blames the Post Master for the 1lls in the functioning,
of the offices When satjstics demand about 20 Pze, only 11 Pas
are provided and expects efficiency and economy, finds fault in
getting long pending excess work complaeted on OTA but wants the
same work completed by posting full time LRPA exclusively for the
work and the LRPA will not however be allowed to complete the weork,
since the said LRPA had to be relieved on deputations, The cost of
OTA for the same work would be far less comparing the amount of pay
and allowances to LRPAs and such Savings is not efficiency, The
S5P0s orders recovery of such expenditure which have keen charged
hxkll the previous Post Masters and allowed by all the previous
S8P0s including himself and when requested to effect recovery
Zrom all those officials first, it is recalcitrant, When 20 PAs
are fequired as per the statistics only 11 PAs are provided by the
SSP0s and the Poat Master is made responsible for the resultant
delay and accumulation of work and termed not efficlient, Therefore
it is not that the Post Master is not efficient but it {g the
other way, conveneiently shifted on post mastery

The DPS is also aware, that, I am an active spartaman
and She has the first hand infarmation about my work while she
was working as SSPOs Secunderabad Division she is also aware of
the working of the entire Division unde#her and now the entire
gcenario 1is alleged to have been changed for therwarst and under
the charge of SrisS.Rajendrm Kumar. I was the state Secretary
far the Hockey Association, I had conducted India Vzs, PakistMan
Hockey test match at Hyderabad, I had earned apprecifation for
the decision taken by me as jury of appeal in the National Hockey
Championship 4in 1985 at Palghat (Kerala),I am remeggbered as the
most active and efficient Secretary of the State Hockey Association
for imposing strict discipline amongst the players and providing
best amenities and taking care of the welfare of players, and
for winning foar the first time the South Zone Troppy and hailed
as sincere, hardworking and truthful official, I was presented
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with departmental blazer for outstanding contribution for Sports
under the Chairmanship of Sri.H.Rajendra Prasad, then PMG=-A.P.
I-am also presented with several letters of appreciation for ny
contribution {in doing the assigned work in the department by the
PMG's=A,.P,

v

May I submit to the DPS, that, I an aware fully well that,
it can not be disputed that the department has the right to
transfer an amployee, that an employee accepts employment fully
knowing that he is liable for transfer from office to ~ office
for administrative reason and in the interest of services, This
is one of the conditions of service, No employee can demur ' and
cavil at an order of transfer., It is only when an order of
transfer made otherwise than in the interest of service or for no
Administrative reasons and in circumstances amounting to punishment
or with main mala=-fide intentions, that the transfer order gets
eXposed to challenges The right to transfer an employee is a
powerful weapon in the hands of the administration and at times

- it becomes more dangerous than other punishments and history bears

‘testimony to such transfers and at times, it may, bear the mask

of imnnocucusness and what is ostensible in a transfer order may

not beg the real object and there may be behind the mask of innocence
hide a sgweet revenge, a desire to get rid of an inconvenient

‘employee or to keep at bay an activist or a stormy petrel and
-4t is necessarily to tear the veil of deceptive innocuousness

to see the motive of the prevaricator of the transfer order, I
was never infarmed of my short comings to make me correct myself
nor were there any specific instructions to carryout any particular
assigmment which I had falled to come up to the expactation
of the SSP0Os and again transferred for the Third Time in a yeare

It may please be noted in the circumstances as enumerated

" in the passages as sulmitted above, and also taking into

consideration, though,the transfer is within the twin~cities

and there may be no change in emoluments and may be innocuous,
but, the post of the Post Master is held in high esteem in the
eyes of the general public and citizens of this country and
transfer of an Head Post Master to the post of a Sub Post Master,
a position lower in the heirarcy of postal system, is always

held in awful suspicion of the person's Character holding the post
and is more dangeroﬁs than any punisghiient and further the rules
provide for fetent.ion of officials in the same post till their
canpletion of tenure nearing retirement, therefore, the shifting
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£ram Trimulgherry HO to Himmathnagar S0 is proved to be with
maYa~fide intentions with a mask of 1nnocuousnesa,‘aqtensibly.
the mask of innocence is to hide the sweet revenge and a desaire
to get rid of an inconvenient, active and stormy petrel with a
deceptive innocuousness, that, which, exactly motivated tha

‘transfer and not what is apparant and made out to be, Even today

you can ascertain from the customers at Nehrunagar PO about my
efficiency, devotion to duty and public relation.

I am enclosing an appropriate graphic as a counter point,

I request the knowledgeable and learned DPS to kindly cause
the ordérs of transfer to Himmathnagar SO cancelled immediately
and restore status~-quo-ante, in view of what has been explained
above. I hope better counsel prevails to meet the ends of justice
in the Fifieth (50th) year of Independence or I may have to seek
redressal in the Court of Law {CAT) for preverigation of facts
causing moral turptitude to a dalit-priggish,

Be pleased to do the needful immediately,

Thanking you,

Yours faithfully,

{( N.JAGADISH )

POST MASTER, TRIMULGHERRY HO
Copy tosi U/T TO HMR - SO.

Srio,Nandi Yellaiah, M.P., (Lok Sabha)
at Hyderabad - 48, that the reply received
from DPS (HCR) Hyderabad was evasive and
misleading in reply to your letter dt,28~7=57
and the facts of my case is as enumerated in

the letter, for information for necessary acticn
as deemed fity:
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OFFICE OF THE POSTHMASTER ThLMUlGHFR ¥ H. 0. SECUNDRARAD —1

Toy .
The Sub Postmashe ot
r ! N !
it P R W o MR LT T P e ey e e ooy e aeam W .‘ .
MNo. HI/Oeneral/f9%5-96 @ TMYHOD' utd P AL
i U otns bk b e bt B AAMIR Ak APRA ke B TS i vy —

You are regested ta kindly extend yvour cooperalion in the
emoath and successful functioniliy of the Head Post Uriice
in regard bo the accounts and allied matters.
Sume of the mmmlg siond commlitted in submissions of dailw
accounts, non recoveries of amounts noted on the Acquittancd
Falls and submission of due stotements in fime are furnished
heloaw for your perusal and atfective action. ’ ' Y '
17 'The daily account (form ACG-22) sent to HD bhou11 b ¢
impraesed with name and date thmu 1mpwea::ona of the 5.0.
The daily account should? be correctly and -eq1b4y fillud ina
The  receipts and payments EDlUme ar@ Tilled corpac £ Iy, )
The particulars of avthorised balances are cutrectly anted
ire Lthe aolumn provided on the roverse of the daily account ffornm.
~The liabilities should be noted invariably  on the right

side of details of bualance. ) -
Tho zignature of the joinl custodian snoulid be obtained
. . - . L] .
without fail on the left side. . . : .

Furnish reasons fur ua&hjabov@ avtharised maxinmuam and,
below minimum in. the remarls cgloumn without fail.

23 Exncess cash balance should be limited to mimimum pius
liabilities only and any amount in excess of the above limit
should be remitted to the. cach”offlce szt onon.

All 808 (except MQG % above) should send Excess Dasr
Boalance (E C B momo when ever cash is retained above the
auvthorised maximum. Every E T B memo should be nusbered in

manthly serial. The first E © B memo of the succeeding month

should inditaie the number of Lhe last E C b memo of thco

preceeding month (eg:- '1¢/1 );f ¢ , )
Zr GMMe ara reguested Lo submit the due mmnth]» state~ ;

montts & oretarns positively along with the rirst daily accoupt

GT Fhe foliowing mondh to enable the Hoad Office Lo coneolicste

the same Tor submission Lo DlVlJIDﬂal office and findit offiecs

by Sth of every month.

1) SPMzs should cisure that all recoveries as noted in rufi
inic on Acquittance Rolls ghould be correctly recoverad with. .ol
Tail and renitb the =ame along with A Rolls &3 H.D,as shipuiabay
riating on the réavercoe of the daily acocount.

30 "hitle shwala habe_;hat d&mpprab1ve dues aie mmndetcry
"coveries as per rule 5% and Appendin 29 of FHDL sGlume .
Failure to recover will entileracticn against SFMo. The reéoy
erigs will he effected at source by drawing office as por ‘L;-%?F
1oan applications uf debtor - melD/Ub. . !
ALl requests Trom sald n:r1cp¢ tor supply of cash -
will be scceeded to as per Lhe qvall1blllt, of cash DVEPbP&P

-

In odie o energency S0z cab uapuue thelr orric1al to mbta

cash remittance. T : ] ‘ y
% ) .
HELF U TO HELF YU BETTER. /éé?p . )
. Ii
e ' PDET TMASTER :
TRIMULGHERRY H. D.th BAL D00 0 ."

Cupy Lo @ The SwrFus s DN at HYD .S00 0is, g infmrmntionu
- + : -
. 1
|
1
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Q_EAHWMENT OF PUHTS w INDIA

N. JACADISH ' DO NO,ThY /FM/stafy Relations/95-96
POSTMASTER 0/0. The Post Master,Trinuigheryy I
- - SECUNDBEHABAD ~ 500 015,

Dates /3 -11-95,

Deur Sri/dmt,

It i8 a great pride we are #ll working toguether
ag & fapily in tho Post Office. Your role 1s a vital fuctor for u
good family. Your efforts are always approcinted for the good work
you have been endeavouring to do. It is your good quality of work
that keepas the poetul system on the mave and in good 1lmage with the
customers. 4 bBimple service wiih courtesy and & smilv addsd wound
go a long way in establishing a lasting repport with the customeru.
You have nothing to loose, but, gain a cordial relationnhip.

We have been appointed for a certain pervice to ihe puhlin
in course of executing our dutles and wa are paid For the job.
Govarnment pays for our work and wve worlk for thoe payment. It 1., u
mutual cn-existence,

Wo ars asalgned various Lypws of Jdutice to be compioted
in a given frame of work hours. Whoer ever Justified exira resuneynition
is also paid for the extre- guantum of work turned out, under the
provailing rules ag issued from time to time.

While appreciating the rowarkslle sense of duty in you,
I shsll very wuch appreciste and would request you tu approciaste |
the advantagea in attending the oftice in tiwe, neatly and clnuutyk..‘
drvsced and in uniforw, wheveby, you would inculeate gn houl‘by;@ubiﬂ
of discipline; your faculties of understunding would ba at anpe; ¥
your tempers would be cool and under your control; your sttituds = .
towards customers would be co0l and cordial, you would not allau E
any rooum for loosing your sanse of humility and humblences. The not
result would bo ~ & senne of satisfaction of work aud complation
of & happy day of the life.

I request and hopo, you would xhsw {o Lthe dowmandn of dutly
and prevall upon yourself to attend the office in tiwe to muintain
an atmosphers of frateraity and friendship to cresie 4 sense of wurk
culture to make the office a worthy place of work and duly.

We are governed by certuin sets of rules and regulstiona
in discharging our dutiee and our duty 1s not to vislute thae i1ulsu
and the voilation would result in adverse pction and would net Le
condusive to disoipline,

let us maintain the Yratornity und friendship.
¥With feamons' Greatings,

yours sinoerely,

=

{N.TacADISH)
To

Sri/smt. o
Triwulgherry F.Q., _
" Secunderabad-500 015,

B ety m. R
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The stock room ﬁ%’verandah, part of the hxxhki

up portion may be got.disman;led.immgdiately.ﬁlf

permitted, the same will Lo goil Jdismantled and debris

clearad.

In the larger interest of the Postal Department teid
to salvage the sagging out look that spoxits the Fost oflicu
and to improve the working iwmage of the pullic utility
services, I request you to kindly pnrmlt_us to shlft tho
countors to the fronil side of the old structure, as had benn
for docgdes, which would increase tlie custometrs activiiies
to a larger extent and radiate with vibrant hectic

activities.

We have only four countefs working which could he

conveniently located at the*bfiginul place.*The countel
windows in the old structure are already provided with

all the necessary infrastructure required for locating
* the countars such as glass window parns, decoliam covelied
counters with drawars etc. We should provide only proper n

lighting and a ceiling fan for immediate working of the
said commters. -

On shifting the counters fr;m the new building,

(1) . The delivery branch (2}  The Regn: delivory branch
(3) ¥ patd branch () , Sorting branch
(5) . Mo paid comp11ation &(b)_ The Postman tables will
be shifted to tho npw buildi?g on the back side,

- LI [
Kindly arrange to pmoylde_all thie necessary and
propor infrastructure for improving the efficiant

- functioning of the Fgst .O0ffice and to extend better

customer berviceq.

indly do the neodful at your eerliest convanience. >

Yours faithfully,

+

R L
ps

CATAI
, Post Master, Trimulgherry k'
-V Fegrang, Secunderabad-500 0l

.
- - . LI A




i" their transactions while the fakx floating customers pass-by
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S 2 WIRATE ST fawTT/DEPARTMENT OF POSTS-INDIA

Corr=ine

[4
- :;, .f:q"l"‘p 1 i N . - .
™ qgT q -

9T imulghety -
From _Post Masie, Tr;ﬁzlribud-ﬁw Uit Te shri § Rejendra Kumar
v RewrrImRmm, doct Senior Supdt of Post offices
, , Sacunderabad Iin
FH ) A& pgampot, Fyderabad 5010 016,
No. ™Y /TO0_Countars/95..Rpted at  gactbad 15 16 Aug 95
Subky ?qq , : : .
: ubject Shifting. of Counters to the front

elavation ot lrost Office — regardin,
;oS .

Sir,
The Trimulgberry 10 Huilding 1s one of the
Departmental Buildings in existance from the Dritish period

in the Contonment area.

Tho Counters were very appropriately provided on
the front side of the building with a decent verandah for

~

the’public use., .

It used to appear 1ikd a public utility office with
hectic customers activities right through the businoss

hours. -

'3

After construction of the new extention on tha
" northern part of the Horth;Eaat, the countars wars shifted
to the new building almost at the back of the existing
old structure, there by giving a deserted iocok in the
" front. Tha very charm and: the wibrant activities that goes
| with the working éf the counters have heocome aoad. Gnly the
regular and those customers who know the present locntion

of the counters at the baclk, vigit the I'ost office for

thinking the post office to have been closed. The Post Ofiic.
‘caters, among others, to those Military Personnel, who are
deputped to the Military Jnstalations on short term Courses

from various parts of the country and they fing it
difficult to know the working of counters.

To add to the dead lock alfeady sporting, the

[ 2]

signallers residential portion, whiech ware being usad us

Pogtmastarts Chambers and stock room for forms, get hurnt

badly due to short circuit in the wiring, greqts tle
[

L

customers with a dirty look palinted with bilack swmoke scragen
én the walls. '

No. P1g./6-1/95-96/ 5000 Pads. 49)/ Y.

Monarch Ptg. Press Hyd-2.
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EMT OF RORTE - INDIA

b N

FIMULGHEREY 4.0, SECUNDERAEAD-COOCLE

AFEICE TF THE FOSTMASTER

Ny, COFALEWAMY. IFS

ob BOETN SERVICES

L Ly
SLCITY REGIGH
. i THE CHIZF PDSTMAET‘R‘ENWFHH
3haD = S el
S TR, S PO JCUNTERSE S 25— CATED AT S0, 300015 ThHE {5, 11, 19%E
Magam.
Subt SniitLing of Counters to tne Tront @lsvaticn or WPE
Foztoffice - Req.
ree Trimulohzery, Fostoffice owilding 14 onhe Of tha JopBa Taane
pooLvonnE own o gsrztente 2ON0E the British period 1n toe fontonment ares.
The CoUNLEr: were auprooriasaly locatzd Gt ERe Teant L Lie O
sowrofiare Tazine the road. Hfter the sanstructicn of tre now | /T RS I SO Y
—.ﬂi:mpsn.:r.j cr the tecroids of alu shreetuwre, the o barsd weElE =hy Fuea oo
mew bullding on the Dami si1de causing a agseried loct in the froomnn, Thins
roEvoiTloe cavErs to trne needs wainl, of Military pers eral whao y3it the
voooiter o amEistutionn 0o wrEinlng rnnrrr/Trom VAFIGUS ua:t“ of th: s,
arm riod 1o <dffroult To o Ense Phoe workling ot tha pmatrff
~he Sr,Supdt. of Pos. Secdanderadad divizsion nes Deer el &
s zioerate o conzider our propocsals o shitt uhﬁ CowmTE 3 Ta inmy oot
i . g . . .
a;euat;mn, Lo proviaz an ampetus for the working of the zounters.

tizce EE&Py wnfravteuctuee is already aviotlable L2 facilitats

sritring o cOouny® . but , however The l1ght1hg part MEsds TO 0 LADCSY I
mtlasast 4 four Tube r:xn:ﬁ have to D provided and he& wallsz nave s L
dyzremsersd witn white zolous and one ceiling fan to ne fired.

E_rbher Ghe Fosbeasiir e cramger ghich hasQeen danagsd duz '3
sme i sEnt nesds o oe clesned &00 white wazned. Two dooes énd thres b
Sqipbs mavo vo fised U0 gring The ThEamoees to WE2 and ta proviove ittl:

N
Ll tres: mEmoern o7 b owabklis.

Madam 1s oRguested o slholy Jause irctructlulie dowalBl Ll o
ST CBuriarmgsc and the AGE (Electricalr b teheup o mdatter o o000 o
LsmilE wa the costs would be Amminal zne help vE o =nsfl TnE Couiter s oo
ara of the yEab.

ot ao she nessiuls

13
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in addition toO the conveyance charges and also escort
charges for Hight Watchman, which is not prescribed

by the rules. He has also resorted toO grant OT& to
‘Gr.'DV officials, which is not prescribed by the

rules. He was chargesheeted for violating the instru—|
ctions vide Memo.No.::l.III/OTA/ng5/96 atd.21,3.97 and
raken a lenient notice. It 18 onserved that the

way of functioning of tne official in incurring
contingent expenditure in the day to day work was

guite against the principles of tinancial properiety
,aS.preScribed in Rule.60 of p&T Financial tiand Book
. Vol.1X (Extract enclosed)., When he was airected by

this office o stop incurring such expenditure, he
came up with arguments in an indif ferent manher suppor=
ting his‘action(c0py of the letterl acd.9.7.97 enclosed).

N 5 -

It is ailso revealed that the said official
has oeen functioning as the Szcretary of the Postal
Lmployees CO-OP credit Society of secunderabad Division
and that he failed toO submit the accounts of the
sbeiety  from 1991-92 onwards and that he did not
get them audit:d'and'approved by the concerned autho-
rities. For his‘irreSponsible attitude, the Registrar
of Co-op.SocietieS has served s uminons through this
office for his attendance in nis office alleging
misappropriation-of funds and toO get the accounts
.supnitted and settled, 35 a 1gst resort (copy ©of the
letter enclosed). 1t is also revealed that the said
official has collected amounts fFrom membders of the
public (othel than the memoers of the society) in
the name Of the society and failed to arralige payment
of interest on such investments and to repay the '
-amount as promisSed.(COpies of the complalnts and
the receipts granted oY him in the name of the society
sre enclosed). Though the functioning of the above
- said official as secretary of the Enployees CO=0pP«
credit Society is not with in the ‘purview of his
S official Guty, this office 18 forced to examine in
depch his financiasl status and insolvency under the
purview of the mule.17 of the conduct RulesS. AS
the official was holding charge of a very respons ible
post dealing "with financial matters, 1 am forced
to take a note of his personal status 50 that Ihis
offtcial dutles are aot influenced py his personal
punglingse

the oificilal failed toO su.mit the dratt
copy of the Mo for oy amininy and approval despite
rempminders on 17.7.96, 20,8.96, 17.9.96, 21,11.96,
31.1.97, 18.2.97 and 27,2.97. The Post office has
, function with the »staplishment sanctioned and the
services LO the puwolic are to e provigzd as prescribed.
yThen this -ofLic2 has askzd avout the deficiencies in
the service and the irregularities noticed, the said

___ufiicial has oeen arguing that he is not p;ovided with
00093.
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Rk ez AIXAT T1F A ATT/DEPARTMENT OF POST - INDIA
corr.-22
§;¥‘ K. "4 4
" trom / T fo '
' a&msgﬂ?ﬂtaurﬂ'fé: + ++ The Director of postal Services,
fgmmﬁ”gxmzm-—win nnﬁc“ Hyderabad City Region,
Senfor Supr ntendent of Fos! Suo 018 %the Chief Postmaster-General,
SaimdmﬂmdoﬂinwﬂM“dﬂ ' " Andhra Pradesh  Circle,
Uit Hyderabad-500 001,
. ] ]
o ' EGILS
9 gEm Vo e C o oniod ar - \
fo. .
- B2/BCR/Trfrs, . Hyd.i6. ~  the 18-9-97,
R P T T ——— = = n | pe—mnn = tim —rem M TEmTT ot mET STy smmmammemee |
ECT .
Subject: 0,A.N0.1233/97 filed by [

Shri,NdJagadish,formerly
Postmaster,Trimulgherry HO.

Ref: C,0,Phone message dated
17.9.97 in £ile NO.LC/226/97;

Kindly refer to Circle Office letter under
reference regarding the O.A,. filed by Shri N.Jagadish,
formerly Postmaster,Trimulgherry HO against the orders

. Of his transfer as SPM, Himmatnagar and as Postmaster,

" Vikarabad MU, in the C.a.T. Hyderabad, The copy of
the application filed by the official is not received
in this office, However, the following is submitted
for examination and to present the case,

Shri N,Jagadish has been working as Head
Postmaster,Trimulgherry HO from 348495 to till the
date of his relief irom the post on transfer, Trimul-~
gherry HO is the controlling accounting unit for 35
Sub Post Offices under its jurisdiction. The effective
functioning of the Head Pos Office will certainly
have impact on the sub Offices for their functioning
efficiently. During this period the functioning of
sri,W.Jagadish as Head Postmaster was guite unsatise-
fdctory. He came to saverse notice on several aspects,
which required a serious fotice. for the irregularities,

ihe Clrcle vigilance wuad during visit
- to Trimulgherry HO on 23.7.96 has noticed and pointed
out ‘serious .irregularities in the functioning of the
office, The reasons putforth by Sri.li.Jagadish for j
‘such irregularities were found to be vaseless, as -

revealed from the enguiries,(Cop., of Visit Report
enclosed),

.« . ... . Belng the Head Postmaster, the said official
has 'violated the prescribed norms and guidelines angd
incurred Yoveriment rmoney lavishly in a very irresponsible
manner such as expenditure for conveyance of cash,
granting of excessive OTA etc, He was also found at
fault for incurring escort charges for conveyance of cash

colltdo ...2.
e, /3289687, 5000 Pads CB.P P, Hyd '




‘when this office has puinted out the irregularities

i3 3

the justified staff., It is not permissiocle to provide e
additional staff, unless sanctioned by the Directorate.
It is observed that the said official has been taking

shelter of the arguments on the one or the other points,

and asked to rectify and improve and continued to
function in a quite irresponsible manner,

‘ The said &ri.N.Jagadish was f£irst posted
as Sub Postmaster,EBM:{Records) P,0. vide orders
dated 9.8.1996 and then as Dy.Postmaster(HSG,II)
secunderabad HO vide orders dated 2.1.,97 to relinguish
him from this important and highly responsible joo.
These orders were not implemented &S he came up
wiih the promise to improve his work. But I observed
there was no improvement in his functioning as
promissed by him,

The Trimulgherry Head Post Office is
attached with the guarters for the Postmaster in
the premises, The sald Sri.N.Jayadish did not
prefer to occupy the attached quarters, The quarters
are lying vacant from 1.6.97, In the meantime, Sri,
N,Venkata Ramailah,formerly Sub Postmaster,Himmatnagar
S0, whoe is.also eligible for holding such post came
up with a request for posting him as Postmaster,
rrimulgherry HO claiming that he is not owning any
house of nhis own and promising to occupy the attached
quarters of the Postmaster in the premises.(Copy of
the request letter of Sri,N.Venkata Ramaiah enclosed),
The said Sri.N.Jagadish was given enough time to
improve his functioning. But he did not do so, consi-
Gerinyg his unsatisfactory functioning of Bhri.W.Jagadish
as Postmaster, Trimulgherry HO, I haVve issued orders
of his transfer from the post, only on the instru-
ccions of the Cirecls Offigg. based on Vigilance Squad
Visit Report in the Dest interest of service., The
official did not join at Himmatnagar S,0. for more
than a month since he is reportedly not interested
to work as Sub Postmaster after having worked as
pPostmaster. Considering his failures stated above,
it way considered to jive him another chance to
work as Pustmaster in the only other HO in the
Division where he can be posted as PostmasSter,

Da: As above, ;(////
‘ afeg At 1 ahas

famraiaty nvgs - Yoo oqé.
Senior Suparintendant of Post Oflags,
Secundeichad DN: Hydeisbsd 600 016

v —— T — ——
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fixRmxAyumd  the squad observed that suoch tend@noy L8 contimded ae
& matter of routine and there ie no imposing ocheck over them. The
i&lea of heavy work load in the beats cannot alse be agreed to in
view of the quentun of malls recelved for delivery om 23-7-964
Statements of 9 Postmen & EDA and also the statement of ARM(Mails)
recorded by the sQuaéﬁgeing sent $0 the SSFPOs,Seounderabad Dn d

seperately for taking detterent amotion against the offioials respo-
neibls. '

—

T Similerly the delivery work relating to registered articles

is far from Batisfactory; Apout 12?”regd.arhtcles are found in

C% ) deposit wlith remarks aS‘party absent. Bealded {his the revised !
procedure of serving intimastionm slips in r/o Rle which could nok
k\‘tidelivered on the day of visit of the Postmen is not follewed

at alle
Q»«M.V )
8.0rose Bag roceived JpixNogar dtd. 22-7-96 oontnined missent lre
to the extent of 147 and all these articles were fognd impressaed -
& with dnte Steamp dtd., 23-7-96. SSPOs may make probing enquirles
into thim a8 to how advance date stsmps are being impressed,

9) One Acoount T.B for Bollarasm closed by Trimulgherry HO on
 22-7-96 kept overnight was exchanged on 23-7-96 with the MMS, _
Bchedule no» 1. Similarly fne'Dfbag of M.V.Nagar also , SSPOs évaﬁf
65 sowkd exxamine whether this arrangement is shdisfactory in view
of the fact the account bags oontain cesh eto.

10.0n scrutiny,Karimnaegar RO RL NO. €18 dtd. 22-9-96 was found
affixed with a stemp of I 10/~ denonination which was alreedy
uded, It wad addressed to M.vV.R.Reddy,Plot NQ. 52,Marbtinagar
[/.j. + Sgounderabad-15 and sent py Shri V.Raju,Godamgadda,the PM wee
instructed %o oblaln wrapper tha of the yegiatered letter after
delivery and send it for investigation to the 3SP0s,Sec'bad.
,?}m Wyen the reglster of contingent expendihkgre 18 checked, it is
nbticed that the expenditure on conveyenge of cash 18 quite on high
@@Lkv' side a® on an average of mG,OOO/-i%eing spend monthly, This 4is
' required to be checked and reasonablergxpenditure only incenped.

/
12. There ere four fronking machines deamlt by this office. But
no records such a8 M-1 (Franking Maohine Rpglster) Dally dockets

prescnted by the ™ holders ete. Tyls is very serious and evidenily
/% there i® no check over the Pontings of PFranked Articles with that of

7 ‘55i datly doecket maintained by the T holders. Postmseier should explel
* "\to the SSPOs as to why puch an importent record over which leakage }
of

contina..

LT IO SR
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[© . w54 RBPORT OF THE VIGILANCE SQUAD OF CIRQIE OFFICE ON TRIMULGHERRY HO
- ’ DD 23=7-96._

I| ?&uPaid 8 Surprise visit to Trimulgherry HO end carried out cheoks ,
2 . under preventive vigllance as per the instruotions of the Direotorate ‘ %
by the vigilance squad led by Shri B.Krishnemurty,SRM, Hyd.3tg. and 2 b
| Assisted by 3/Shri M.Laamaiah,ASPOs,Viglilance, N.Harimutyenm, ASPOs (240) .
; & P.Somasekharsm,SAS, on 23~7-96. Shri N. Jagadeeah, HSG-II PA
I continued to hold the charge of Pestmaster,Trimulgherry HO.

'i 2. Complaince report on the IR of SSPOE Seo! bad En dtd. 31-5-96(reoei-
. ved on ¥3~7-97) is yet to be submitted & the marginal remark®e recgorded
l' in the order book in respect of the VR dtd. 19-6-96 of Chief M@, Hyd

are uot relevants The PM should report otmplalines with reasons for the
| 1 de 18&'4 ’ )

'EARJ
! i
" ‘ ‘ 1) The replacement of multipurpose counter machine a8 observed by :

the ghief MG, Hyderatnd in his VR ie ygt o materilise. ‘

ii ' ‘R 3) Memo of authorised ‘balances and (I3 in r/0 SOs and O are not
; 2, -]

E; produced by the PM. He may obdain a 00py of the 8smae from the Division
Cgp -al office immedlately, ‘
L Sy :
‘l &‘ Aodupopvislon ovor s gounlor work ie Inckting ninoe the Dr.PA who im j
LN .| 895igned with the dutles is not provided with the seat in the Gountera :
wa Hall. i

Insured articles gre allowed to be keopt with the ocounter olerke
| :ykfyp and no regulations are followed %o keepk the pame on the dual custody
‘; (h\% %111 their disposal,

5+ On the day of visii the Mail 'bags recelved through MMS Sohedule.

vere attended by Night Wetchmen and the APM(Mails) and Postmaster cane

to the office at 7 50 hra instead of 7.30 hrs. It appear® that there X
6% is no proper arrangement for the receipt of mailn and no striot super-

vision prevails for the attendence of staff. ?he PM should ensure this
|
| in future.

T

e —

6.The delivery work of the Postmen 18 not at all Batisfactory. Ab;at

1422 un registered and un delivered arpicles pertalning to the period I i
& ranging from 28-6-96 %0 22-7-96 were found in the drawers of the Postmer }
‘. end some of them on the dellvery tables in the open hall. When exami-

ned the Postmen pleaded that 22-7-96 wxe the Monday and they couldnot
flnﬁ the time for the delivery of entire dock recetved on that day. *

i Qy‘ But when queationﬂed about the AR unatténded articles from 27-6-96 - ;
} . there wqsno satisfactory reply from them. It 18 quite surpristng %o .
note that this kind of le§thergic attitude of the Pomtmen was never
: ‘ : checked by the Postmaster, AFM(Malls) & FRI(P). Evidently thiax sgued

: N Y
1 O . e A .
‘i

( Cevitl - 2 ;

/
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(1) Mubai po insired v p_p

to the father of the addressee ang date of delivery put by the

‘repeipant is not legible, Similarly the date of delivery in r/o
S

VBB NO, 836 dtd. 24-6~96 for 135/, anq VPP NO, 1612 ded, 20-7-g6

dates ogf delivery are wanting, Postmaster shoyld exercise checks

atleast once 1n a week and regg
book,

L
7
S

rd observations ip & special error

- lg, Complaints register is maintained, Cpr.21 are

) disposal of Rl.no,0l56 dtd, 13-10-94 of Trimulgherry HO received on
Cthy 27-6-96 and R, NO. 3169 dtg, 13-3.98 received on 3-7-96. Both the
i CPT-21 letter: should be disposed within tWo days as directed,

pending regarding l

The bank authoritieg

fiﬁb are.also not giving acquittance in the ACG-BCfreasury pass boo@)

sinca long, ‘rhe PM 1s auviged to follow th
ito the rules apmdx as ¢xplained in person,

and PA's s pot strictly followad.anxnxpnmxxuﬁxmnxhxa This is
Eﬁﬁ&ﬁn and dengerpus also,

Cash conveyance of Rs40000/~ on 1
;EJZU- BskXx fs 1 )akh on 16-7-96, qgn 10.7.96 Bsl, 00,0008 was Convayed
« PM sHould ensure that prescribed

The €O was entrusted with the

20.Heavy cash is Tettaned by the following 508{ much above the
authorised maximum andng liabilitigs are shown in their daily

_ accounts, Incidentally FM has not exearcised imposing check
);FU te avold exceas retentlon of phy cash,
Date Cash held Maximum Minimum Liabilitjies

Sainikpuri 1.7.96 21292..8¢ 18000 12000 - -

R,K.Prram 1-7-986 14512_6p loooo 5000 -
Lingampalli 29.6-96 2837535 4000 2000 -

Bollaram 1..7-96 82268.-30 40000 18000 -

Madchal 22-7-96 - 2619430 4500 3000 -

Bowinpalll 22.7-9s¢ 11094-20 19000 6000 -

Balanagar 17-7.96 41473-38 30000 logoo -

(1) Malkajgiri so Tetalned heavy cash of B3 64084,05 on 23-7-96
shovwing liabilities towards MIS payments of &35000/- and Bash of
ks Bs56761-85 on 22.7.95 against the liabilities of M1s for R40000/-..

But when reviewed with the spy Malkajgir,i’ 1t was revealed that
/?(RJ : the SB..7 (application for withdrawal) werae actually not obtained
< by the spM or in SUPPOrt of her commitment to the extent of

liabilities, Ultimately there isg no imposing review from the s ide
ok Continimed -5,

-N0.94514 for mlelg/. was delivered #

itmer
ii-
ot

Hr




- of revenue 18 %o be ohecked vidllantwly is completely ignored o%&
W+ The delivery staff do not uppear to have been passing remarke for
‘ non @nyment of MO's and in certain ocamses no remarks are found ¥k}
21 on the MO frms . xemple Kankipadu MO wO. 2443 reeoived on 22-7-96
Vo)~ No remarks by postman beat nol 1.

‘ (1) MO paid returns from second peiiod of Peb'96 were not submitted
_ | %o %he DA(P), Hyderabed %111 khie date, No satisfactory reasons are

" [L 1 | also forthcoming from the FM. PM ohould imnédiately attend 4o this

’ item of work with reasons for dealy to the SSPOs, Secunderabad Dn.

| 14.There are 105 SB/SBCO object#one pending in HO out of which 2
objpotions exoeeding oneyear are yet to be settlsd. The objeotion
n0.19/11 /00 dtd. 5-6-96 ‘related to complete difference in specimen

- ~ 8lgnature of the depositor in respegt of olomad N83-87 account no.

‘ E, }}'7001576 for ¥ 55206/~ and Objection no. 82/11I/c0 dtd. 22-2-95 related

‘ to short oredit of 18B00/~ at Shanka:pally 50 in SB LOT 44, 1-3-93.
| The smount wes oredited subequently on 15~4-94 under UCR. Both these

! transactions are serious in nature end S3POs may make probing enquiries

and take suttable samotion against the officlals ‘concerned.

_ 15.le§ger agreement in SBOO branch 18 in a~ghavy arrears. In all
N 325 5B binders mmixpsp (93-94=49,94-95=99¢ 95ﬁ96_=1¥5) & RD binders
‘ 1 390(92~93 #23,93-9429,94~952162 & 95*96=176(5f 1‘ﬁillesa appropriate
o D, E/ action taken the arrears cannot be wiped off. PM should take immedi ate
! aotion te make the agpeement work uptodate by 30~9-96 in consultntion

| wlth/BSPCo,
|

’

. 16.Punishment register i® not maintained. Two EDAs viz Shrli Y.Harlgopal
EDM@ &N.E.Ravi Kumar,EDPacker are under eff-duty with effeot from

| ] 20~2-96 end 25-4-06 redpectively, hharge Sheet was 1ssued in respect of

‘ ¥:' Shri Y.Harigopal on 8-4-96 & he also admitted the charges on 13-4-96

. PM has not finelised the disdlplinary action, He Bhould finalise the seme '

‘ by 15-8-96. Regarding N.E.Ravikomar
" he was arrested on 9-4-96 and ‘

@ criminal case against him is pending, A memo of put-off duty may be :
issued in prescribed proforma, :
‘ ‘

. -}
i 17, The Maill Chest avallable by the side of Tredsur?@x has no provi- - ’
Since bags from M,V,Nagar and

nsion for double loCking arrangement,
This arran-

(« J.Jd.Nagar and EME racords are to be presesrved overnight,
:? gement should be provided now,

18.There is no practice of maintmnance of r -cords in r/e Insured
articles dealt with the treasurer and HO summary ¢oes nat indicate
this, Such important aspect is never paid attentlion by the postmaster

or apM(Mails),

Continued _4.
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25, ?Ep/ﬁggrall perfonpance of thegpostmgpxer and oEficialsfin th&géﬁ?ﬁ ‘
repulit 1s not satisfactory and it ﬁéquires to pull them up to make
‘the office uptodate, especially with regard to the delivery of

malls,functioning of treasurqy,sub;%cCounts work, admn, secticn etec,

Compﬂaince—report of this vigilence squad report may be sent within o

a wesk positively,
(B @m)

23—7—96 ; Supdt, RMS:HYd-Stg. & I/c of
° .
Uigilalce Squad,Circle Office,_

copy to the

1_The'PM,Trimu1gharry HO for information and n/a, .
e o *
- jgé\ {The SSpOs,Secbad Dn for n/a, The statements dtd 23-7-96 recorded
S - from the postmen beat no, ! to 9 and EDDA Trimulgherry HQO & apM
(Malls} xregomded by the Vigilance Squad are sent herewith for

further necessary action, ¢

3. Vigilance Squad file of Circle Office

SR
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of Postmaster,postmaster should explain as to why he is not reviewing'
’.he excess cash balances hel: by the SPM'sg immediately,

"21,Eé% memos) a reglster of ECB memos maintained but it ia only for’
‘ indicating that a register is opened and avaihable but ho check is
exercised indicatfdb-monthly serial no, and also in all cases whers
the cash 18 retaining above the authorised maximum, Examination of
;fr 50 D_1ly accountx dtd, 23-7-96 revealed that Sainikpuri,Medchal,
l/&l;- Kukutpally and Bowinpally S$0s kept cash for R58807-80,R5201-30,
27416-50 and 1451719 respectively on 20-7-96, B t ho reasons
" or issue memos were issued by them, The PX hasnotj;;sisting for
this Postmaster should intimate the reasons for this, '

22,Cheqkes worth of k7,38,972-70 ps were found with the ATR, The
last Qemittance was made on 17.7-.96 for %70987/; and even then.
cheqﬁes for ks 406186,50 ps wers available with the ATR as on
17-7-96. He could have remitted entirs cheques making the Qeeilivvee
cheques with him as nil, Further no remittance was made there after
iiﬂl; till 22-7-96, The explanation given by the ATR is quite unsatis-

f factory and it only makes the squad to understand, tBat he has no
intention to remit entire cheques of the day and claar them in
total, Ultimateky the pM has nothing to say regarding this
He will explain the position, |

23.,5hri G.Janardhan who had joined as Gr'D' on 17-10-95 on reversion
iz)(—),7from Postman cadre remained continuously on leave from 28-.10-95

till this date continucurly, The PM S ould have taken action as per
rules instead of granting teave in a routPne Way,

{1} In the place of the above mentioned official Shri a,L,Ravi
who 1s eemperarily working as EDMC in the place of Shri Harigopal

(Put Off duty), is officiating with effect from 1-7-96, But A.L.Ravi
did not apply for leave in App-45 for hls LWA, It 1s observed

that there 1s no practice of getting App-45 from EDA's whenever they
ﬁ%(jb go on leave.,But"pay-fkmx bil! information " sheet is being sent to the

accounts branch for deawal of allowances, This is also observed ﬂﬁﬁgx
. the ASPO5,Bec'bad §South sub dn 29 per the version of the bilis clerk,
\5P0 85, .

&This is quite irregular,58p0s may instruct all officials Euitably,

24,The administrative ssction of pu Trimulgherry HO has becomede—funct

especlally after departure of Shri S,Padma Rao, CRs of Postmen staff
 are found written up to 31-8-9gfand PF's of the Postmen and Gr'D!
§}7ﬁb officlals are never maintained asince then regularly. Laave applicaw.
R tions are flled at one place in a big bundle from which the squad
could not make wot to whom the applications are related to, pM should

explain for the worst dituation prevailed in his office,
a5
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———————————————————————————————————————————— ndvocata for the
Petitioner(s)

Versus SR
Sr,Supdt. of pPost Offices, Secunderabad Piva,
-sacnnderabad and two others Re sponde nt (s)
_JLLJﬂLhmquL________“______~___"_; ————————— Advpncata for ;he
Resnondent {s)
THi Ll A )

- 'Bbo SHRT M, Rajendra Prasad, Member (Admn)

THE HON'BLE 5471

1. Unether “eparterz of local B PErs ma, ce alloued to sese qu,
the judgsmznt?

Ze TD‘DB referred to the Reyporter or rotf 7 an,

J. Wnether tneir Lordships wish to see the feir copy of h‘
: 0
the Judgement?

4. Uhether the Judgement is to be circulated to the other hJ°'

HBernches?
avl

. _ Ol
Judgement delivered by Hon'ble Shri H. Rajendra Prasad,M(a) |-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.1223/97 dt.2¥-9:-97
L

Betwaen

N. Jagadish : Applicant

and

1. Sr. Supdt. of post Offices
Secunderabad Division
Secunderabad S00016

2. Director of Postal Services
Hyderabad City Region
Dak Sadan, Hyderabad

3. Postmaster General -
AP Circle, Dak Sadan

Hyderbbad : Respondents
g Counsel for the applicant : §. Ramakrishna Rao
‘ Advocate
Counsel forthe respondents $ V. Bhimanna
aGsSC
Coram
- %
Hon, Mr. H. Rajendra Prasad, Member (Admn.)

<
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0X.1223/97 dssed : 21<9.97

Judgement
Oral order (per Phon. Mr. H, Rajendra Prasad, Hember(hdmgﬁ%?_

Heard sSri 5. Ramakrishna Rao for the applicant and
Sri v, Bhimanna for the rQSpondents.
1. The applicant in this OA Is a senior HSG 1I official
of Secunderabad Division., He was'functioning as Postmaster,
Trimulgherry Head Post Office,until 27-7-97, Then, he was
transferred and posted és SPM EME Records S,0, later as DPM,
Secunderabad Head Post Office, and next to Himmat Nagar
Sub-0ffice and finally, now, to Vikarabad Head Post Office,
It needs to be noted, however, that none of these transfers
have taken actual effect on the ground because the applicant
has been on leave since his relief from Trimulgherry H.O..
and has not complied with any of the successive postings.
2. A number of arguments were advanced on behalf of both
parties in support of the respective stand-points. The
applicant has striven to demonstrate that he had been
unfairly sought to be shifted from a Head Post Office 1in
the city to other officesfBeluding two smaller office;, and
subsquently to an office out of the city. Thé respondents,

on the other hand, have given adequate and elaborate

1

J
explanation why shifting him from Trimulgherry H,O, becanmve

administratively inescapable, Nothing, it is felt, would
be gained by going into th@selong arguments . .
.ahd hence these - are not recorded in great detail.
3. This is essentially an administrative action and the
respondents are the best judges to decide who 1s to be
deployed in which office. This Tribunal has neither the
knowledge nor any inclination to interfere in such matters

%.

..20
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which fall squarely and exclusively within the province

of the administrative authorities, The fundamental posi-
tion is that Vikarabad Head Office is within the Secunderabad
Postal Division and the applicant has a transfer-liability to
serve anywhere'in any office ﬁe is posted to. No,amount of
contrived arguments can change this basic reality.

4. Under the circumstances I am not willing to interfere

in this matter or to issue any direction, much less to set
aside the impugned order,

5. Having said so it would also be necessary to take note
of the fact that the applicant has barely two years of
service leftL&orasuperannuation,and that he is fairly-senior
tn service, and is reported to have certain personal problems
like his children's education and other family difficulties
which wQuld make 1t difficult for him to mové to Vikarabad.,
These, again, are matters gtor the concerned authorities to
consider, and no directions can be issued except to say that
they could be only considered with sympathy subject to
administrative compudsions and feasibility.

6. It is submitted by Mr. V. Bhimanna that it might be
possible to accommodate the applicant's request and to con-
sider his posting in Secunderabad Head Post Office in a
suitable vacancy. I would strongly recomménd to Respondent-1
to explore this possibility and issue early orders in this
regard, preferably within next ten days. It is noted t;at the
applicant expresses willingness to abide by such decision and
order if given.

7. On this reassuring note the 0A is disposed of in terms

of the contents of preceding paragraph. /{/
| .
oy »
——
(H., Rajend rasad)

Member (2

Dated : September 237 97
Dictate n Open Court

sk
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To

1, The Sr.Supdt.of Post Offices,
Secunderabad Division, Secunderabad-16.

2. The Director of Postal Services,
Hyderabad City Region, Dak Sadan,
Hyderabad.

3. The PostmasteryGeneral,
AP Cixrcle, Dak Sadan, Hyderabad.

4. Oné copy to Mr,.S.Ramakrishna Rao, Advocate, CAT.Hyad,

S. One copy to Mr.V.Bhimanna, Addl oCGSC.CAT . Hyd,
6. One copy to HHRP.M, (A) CAT,Hyd.

7. One copy to D.R.(A) CAT, Hyd,

8. One spare copy.
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IN THEL CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERARAD

‘THE HON'BBE MR,JU@TICE.
VICE-C RMAN

d

—""

THE HON'BLE MR.H.RAJENDRA PRASAD :M(A)

QELERAFUDGHENT,

M!;{-"Q' /RA.,/C*A.NO. L
in

Ouu.Noo | 2273 /q—-?

‘T'A.NO. (WOP._ \ )

Admitted and Interim directions issued,

Al lowe

Disposed of with Directions,

r—

Dismimssed.

Dismiswed as withdrawn
IHamfissed for default

Ordgred/re jedted
No,order as to costs.
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IN' THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HXDERABAD

M.ALNO. 983/97 in CA 1223/97,

Betweens:
f : 3-11=07,
N.Jagadish. Date of Orderx ,3_1:} 97
.o Applicant!,
and oy

1. Senior Supderintendent of kost Offices,
Secundcerabad Livision, Secunderabzd-16,

2. Dlirector of Postal Serfices,
Hyderabad Jity Fegion, Dek Sadan,
Hycerzbad. '

3. The Pogtmaster General, A.P.Circle,

' Dak Sadan, Hyderabad.
For the Applicant: Mr. S.Ramakrishna Rao, Advocate.
For the Regpondents: Mr,V.Bhimanna, Addl.CGsC.

CORAM: ' ) S ;
THE HON'BLE MR.H.RAJENDRA PRASAD 3 MEMBER(ADMN.)

The Tribunal made the following Orders-

It is submitted by Sri Ramakrishna Rao,
learned counsel for the applicant, that he does not want to
press this MA since the_applicant has already received relieﬁ

Hence, the MA becomes infructuous and diéposed
of accordingly.

Deputy Registrar,

| To , .
1. The Senior Superintendent of Post Offices,
Secunderabad Division, Secundersbad-16,

2. The Director of Fostal Services,
Hyderabad City Region, Dak _Sadan, Hyderabad._

3. The Postmaster General, AP Circle,
Dak Sadan, Hyderabad.

;. One copy to Mr. S.Ramakrishna Rao, Advocate, CAT.Hyd.
5., One copy to Mr, Bhimanna.V. Addl.CGSC. cAT.Hyd.

) . i
€.0ne spare copye.

pvim

. ' Respondents,
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IN THn CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

THE HON'BBE MR.JUSTICE.
VICE-CHATRMAN

and c/

THE HON'BLE MR.H.RAJENDRA PRASAD sM(4)

DATED:= 3 )\\ \"\’)

ORDE R/ JULGLENF:"

.,
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_ &.A.,/Rh#@wﬁ—.mo.. Cf%’S Iq—)

in

. 0.4,.No, Ax 23 \O\’)

T & ,No, (WoP. . )

'Aamittt?"and_ Interim directions issued.

th

All ow?'d

Disposed of with Directions.

Dism;i.ss d.

- Dismis 'as withdrawn

I smisged for default
Ordered/Re jedted

No,order as to costs.
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